" -

 THE GOA PUBLIC HEALTH
* (FOURTH AMENDMENT) ‘BILL, 1996

-

©(Bil No. 12 of 1996) .

14

(To be introduced in the Legislative Assembly of Goa)

- GOA LEGISLATURE SEORETARIAT
" ASSEMBLY HALL, PANAJI
 JULY; 1996



® -

The Goa Pubhc Health (Fourth
Amendment) Bill,. 1996
‘ (B.u No 12 of I996)
./ A

. BILL

'further to amend the Goa, Daman and Dm Publw
Health Act, 1985 R '

v Be it enacted by the Leg1s1a.t1ve Assembly of Goa
. in’the. Forty-seventh Year- of the Repu‘ohc of Indw,_ '
. as follows:— s L L

. Sho'rt title and oommencement; (1) Thls Act
ma.y be called the Goa Pubhc Health (Fourth Amend-’
: ment) Act, 1996 . _

(2) It shall come 1nto force at once.

2, Amendment of seotwn ?—- In sectlon 2 of the'

Goa, Daman and Diu Public Health’ Act, 1985 (Act

- 25:0f1985) - (hereinafter called the ‘principal Act’),
after clause (3), the- followmg clause shall be

- inserted, namely —

E(BA) “Comnetent authorlty” mcludes,

(2) the Chief Medical Officer (Na.t1ona1 Maléﬁa, o

,Era.dlcatxon Programme) ;

. (h). Health Officer’ I/c and Medlca,l Offlcer I/c

. of Community ‘Health Centre/Upgraded Primary

.. Health - Centre / Pmmary Health - Centre./ Urban
Hedlth Céntres’ of the concerned jurisdiction,
under supervision of Chief Medical Officer (Na-
t1o*1al Malaria, Eradlcatlon Programme) »

3. Inse'rtwn of' new sectwns After srectlon 5 of
. the principal - Act, the followmg sectlons shall be
mserted namely :— .

“TBA.. Screenmg of migrant Zabourers at con-'

: '.-stmctzon sites.— All migrant labourers ‘who are- -

brought from other States shall be screened for -
Malaria at the nearest Health Centre or mobile
: squads of National:Malaria Eradication Program-v
~me. The Health Officer/Medical Officer T/e of
the Directorate of Health Services shall then issue -
a health card with photograph cer'afymg his pre- -
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‘sent status' of Malaria. No. labourér shall be- en-
gaged by the contractor at: the construction sites
.unless he has a heglth card. Similar screenings-
for Malaria shall be done: everytlme the labourer
‘goes outside the State and cornes- back to work at
the construction site ‘after his stay outside the
‘State.” The responsibility ‘of obtdining the health
- cards shall rest entirely on. the contractor/bullder .
employing him/her and shall be obtdined 1mme-
diaiehy on hisy her arrival i in thls State :

75AA Penalty for offence wnde'r sect'zon 75A —

_ W‘hoe'ver contravenes. the provisions of ‘section
. T5A of the Act; shall be punishable with fine of

"~ Rs: 1000/- per person each time and when the of- .

fence is a- continuing one, with a daﬂy fine -hot -
exceeding Rs. 50/~ d'itn'mg‘ the: perwd of* the con~ -
tmua.nce of the: ofﬁence o - o

4, Amendment of section 76‘B — Tn sectmn 76B of
the nrmcxpal Act, for the" words “rupees  one hun-
dred”, the words “rupees ﬁve thousand each tlme”‘ a
sha.ll be srnbstltuted Cwl

3 Insertfaon of netw sections.— After sectlon T6Bof - -
- the principal Aect, the fpowmg seotlens shall be
mserted namely —_— e
“7GC Nuwance—- (’I) The competeni; a.uthonty]
' may, By notice in writing, require: the person by
. whose aét, default or sufferance, a nuisance arises; .
exists or-eontinues;or is likely to’ arise; or the
' owmer, lessee. and: occupier of the land, bmldmgv
© or-premises. on which: the. nuisance, arises, exists
or. eontinues or is likely to. avise;.or any one. or
mone of suech: persens, ewner, lessee. and, occupler, .
- to' remove; - discontinue: or aba.te the nuisanee’ by
taking’ such measures and by executine such work
in. such. menner and within: such period. of time: ag -

the eompetent authamy may speclfv in such. not,we o

"(2) The competent authority mav a]so by a.ny -
notice: under sub-seetion: (1) or by ancther notiee, -
served- on such person;. ewner;. Tessee: and occupier;.

‘or any one or more of themy, require them, te take

alli steps: requlsatew or necessary: to- prevent a: recur=
- rence of tMe nuisanee and may; if he: thinks fit.
and-desirable:. specifiy: any: worlk: to- be exeented or-
measures: to: be-carried cut for that purpese: If, at: .
any: txme Wﬂ:hm twa menths ﬁ:@m the date: of '
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sexvice: of any such. aotice; the: nu;tsanne recurs <
‘through the. failure of the person or persons upon

whom:sueh: notiee has been served to comply with

- -the requlrements confained in such notice, such
_person -or persons shall - be .liable without any

further notice to-the penalties provided: im:- this)

AAct fon offenoes, under this sectmn.

- (3): Where the nuisance. -arises. or exlsts or is

'hkely to arise or recur: in connection with the

construction, reconstruction: or. demolition: of any
premises or any part thereof, the competent autho-.

~rity may, in addition to serving any notice on any
‘ong or more of the persons mentioned in sub-sec-

tion: (1), serve any such: notice on: the architeet,.
eontractor or other person: employed to carry out
such: work of eonstruction;, = reconstruction:. or
demolition, as the case” may: be, and alse on any:

. sub-contractor: emploved by such:" contractor or

-other person or-any-orne-or more of sueh econtractor;

v

person a;ud sub-contractor

Explanatwn —_— For ‘the purpose of this seeﬁon, .
a,» nuisance shall include.— (a) ‘any vpool, -ditch:
tank, well. pond, quarry hole, drain water - course
or any: collection of water or (b) anv cistern or

other receptaele for water or any article or thing: '

- capable: of collecting rain water during the mon-

.soen season whether within or outside a building

ar: {c) any land’ on which water accumulates or:

i likely to accumulate or “(d): any.premises or

part of any premises: occupied; or unoceunied or

. under eonstructiow, reconstruction or—-demolition:
‘whieh,. inthe opinion of the competent authority:.

is or is likely to become a- breedmg place- of
emoequltoes

76D, Regulatwn of mew work.— (1) No new" '

well, tank, pond. cistern or water fountain.. swi-
 mming pool, ‘etec. shall be dug or constructed

without the prior permission in'writing of the

competent authority.

(2) If a.nv such work is’ begun or completed
without such prior perm1ss1on, the competent

a,uthorlty may either,—

(2) by written notlce, require the owner or '
- other person who hag done such work to fill up
or dembolish such work in such manner as the
competent authonty may specify; or -
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- (b) grant written permlssmn to retaln such
) Work but ‘such- permission’ shall’ not ' exempt
. such owner. from proceedmgs for contravemng

K ;"“"che prov1s1ons of suo-sectlon (1)

- T 16E- Probabzl'zty fo'r certam acts lzkely to
“breed mosguitoes:— (1) The -owner: or: occupier

~.of any house, building or shed or land shall not™ a

- keep therein "any bottle, vessel, can or any other ;
container, Proken ‘or unbroken in such. manner
- that it is likely to collect and retam Water Whlch '
.may breed ~mosquitoss. - ’

(2) Al burrow plts required to* be dug in ther

-course of construction and repair of roads, rail- -

ways, embankments, ete., shall be so cut ‘as. to
‘ensure that water -does not remain stagnant in
+-them and burrow pits shall be so graded and pro-
“filed that water will drain’ off by dralnage chan-
nels/connections from one pit to the other till the -

~nearest natural drainage/nullah is met with. No.
perscn shall create any isolated burrow pit which = -

is likely to cause accumulatlon of water tha,t ma,y
eed mosquxtoeS‘ o :

76T~‘ ‘Penglties.— Whoever knovcnnp-lv contrave- e

' nes any provisions under sections 76C, 76D or T6E

~ and disobeys any order or requisitions made under .. .

any of the aforesaid sections or obstructs any
- bfficial of the Health Services, shall on conviction,
- be punished with fine which may- extend to-
“Rs. 1000/- and in case of continuing offence with
further fine which may extend to rupees two-

hundred for every day after the first con\nctlon.- .

during which such’ contravention continues.”.”
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Si'ai'emeni' of - Ob|ec+s and Reasons

As the fee: prescnbed for anti-larval measures
under section 76B of the Act, 1985, is meagre, it is
proposed: ‘to_amend the said ‘'section. 76B so as to _
“increase the fee from rupees. one hundred. to rupees
five thousand each time. Further, it is also propo-

-sed to insert new sections’ in the Act, 1985, so as to <~

- \'prov1de for screening of migrant labourers as also
: control ‘breeding places of mosqultoes such as con-

‘ struction sites, overhead tanks, ete.

ThlS Bﬂl seeks to a.ch1eve the above obJects

Fmanclal Memorandum

Panaji, .+  WILFRED D'SOUZA

. 30th: July, 1996; S Mipister.fqr’ﬂealth.;
Assembly Hall - ASHOK B. ULMAN"
Pa.naJl, _ ;_ ’ Secretary to the Leglslative

30th July, 1996.  Assably of Goa

No fma.nc‘la,l 1mp11cat10ns are mvolved 1n thm B111. L
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3 Constrtutim of ‘Public HeaTth Board — €1y As ‘seon as -

" ‘may ‘be ‘after the -commecement of ‘thig #Act, the Govermment

Shall cause to ‘be constituted for the Union territory :of Goa,

Damanand ‘Did, «a Bublic: I-‘f'ealth Baa.rd mnsdsnng .Qf .the
following mermbers; namely e

R ‘(8 the Mhinister for Public Hea?tﬁh

’ (b) the Diréctor.of Health Services; RS
(c) Director of Munmma.l Azdnunistra.tion,

@) Collector; -
() ‘Chief mmwn Plamer:;

(f) three persons having épecxal knowledg‘e of ma.tters E

' S relatmg to public health or pubhc engmevenng

S 42) Meambers nommated under clause ) orf sub-sectmn [(¢§)
" shall .hold office for .a perigd of one year from. the date'of
: noniination but. shall be ehgrble for re-nomma,tmn

(3) "The Minister’ for “Public Health shau e f.he Presx&ent
" of the public Health Board and the Dwector of Health Ser~
vices shall be its Secretary. : .

: " u7gA, Builder to tale antl - larval measures.—; (;!.L) Notwith--
. sthnding .any law for the timeé being in force, it shall b2 the
duty of every builder where construction activities @re’being
carried 'on, to take ‘adequate anti-larval -mézsures @t fhe
construction site in consultwtwn w1th the conoemed Health
- Officer.

. (2) The Health Officer shall have subject to the control of .

the -Government, power . to issue notice to fthe concerned
builder for compliance. of the provisions .of sub—sectwn (1)
w1thjn the period as spec:ﬁ:ed thereunder. * I

(3) Whenever the builder on whom notice is served under -
sub-section (2), fails to comply with the requirments within

reasonable period ag specificd thereunder, the Health Officer

shall take -all required anti-larval measures as may be

‘niscessary at the construction site, and recover all expenses

incurred thereunder at the rate prescribed under section 76B -

" from the builder as arrears of land fevenug under the law for
- the time-being in force. .

" 76B. Leyvy of fee— The fee to be levied for anti-larval S

measures at construction site shall be at such rates as. may '
" be pnescribed but not exceeding rupees one hundred.” '

Assembly Hau, - .7 ASHOK B. ULMA,N
Pznaji, - o  Secretary to the Leglslatm
- 30th July, 1996 s Assembly of Goa -
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